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ORDER

Per N V Vasudevan, Vice President

This is an appeal by the Revenue against the order dated 12.2.2016
of CIT(Appeals), Gulbarga, relating to assessment year 2012-13.

2. It is noticed that the revenue has already filed an appeal against the
aforesaid order of the CIT(A), Gulbarga and the same has been numbered
as ITA No.841/Bang/2016 for AY 2012-13. The grounds of appeal are also
identical in both the appeals. This appeal has apparently been wrongly
filed. Hence, this appeal is liable to be dismissed as superfluous and the
decision in ITA No.841/Bang/2016 would address the grievance of the

revenue projected in this appeal. Hence, this appeal is dismissed.
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3. In the result, the appeal by the revenue is dismissed as superfluous.

Pronounced in the open court on this 19th day of July, 2019.

Sd/- Sd/-
(JASON P. BOAZ) (N.V. VASUDEVAN)
Accountant Member VICE PRESIDENT
Bangalore,

Dated, the 19 July, 2019.
/ Desai Smurthy /
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